@)
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

O.A. No. 718 198 7
T.A. No.

DATE OF DECISION L

2.56.87
Applicant
-_° 1. an < 1 '
- Shri R.K.Singh PLoREr
Shrxi L,S.Solanki, Applicant
Advocate for the Peftitioheir(s)
Versus
Director General, E.S5.I.CoxporztioiRespondent S
& anotnher .
Shyi D, P.Malhotzxa, Advocate for the Respondent(s)
CORAM :
e

The Hon’ble Mr,© Justice K. Madhava Reddy, Chairman

{laushal Kumar, Member
The Hon’ble Mr. Kaushal Kumar, Membe

I. Whether Reporters of local papers may be allowed to see the Judgement ? >(,
2. To be referred to the Reporter or not ? : o~

3. Whether their LordShips wish to see the fair copy of the Judgement 7 7 cov~
4, vihether, to bes circulated to all the Benchs.? -, S

M [
( Kc gshal K

a umnar ) { K. Madhava™Red
Member 12, 5. 97 Chawrﬂﬂn 12.5.87

/




CENTRAL  ADMINISTRATIVE TRIBUNAL 'ﬂ
PRINCIPAL BENCH: NEW DEIHT.
REGN. NO. QA 718/37 Date of necision:12.5.87
Shri R.K. inq : , o's a'ralo' AppliCan’t
Vs,
Director general, O eesasl Respondents

E.S.1.Coxporation & anothery

Coram: ﬂon;?le @r.lu%*ica K. Madhava Reddy, Chairman
Hon'ble ir, Kaushal Kumar, Member

™ L1 by - - - .
For the Applicant : cons Shri L.S.Solanki,counsel
For the Respondents dess  Shri D.P.Malhotra, counsel

{ Judgement of the Bench delivered by Hon'tble ir, Justice
K. #adhava yedd s Chalrman)

Having gone through the Departmental Promotion
Committee proceedings of 2.5.85, we find that the applicant

was not recommended by the Departmental Promotion Committee

)

or inclusion in the panel. However, there is an observation

he

1.

t the applicant who falls short of qualifving sexvice

o _
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Tequired for being considered by 4 months would be considered
by a Review Departmental Promotion Committee after he qualifies.,
For thai purpose $1.No. 13 of the Select List has been kept

vacant., Even before the filing of this application proceeding

Q..

of the Deparimental Plomobwon Commitiee and the panel pfepar
by that Departmental Promotion Committee was quashed by the
Director general and the Departmental Promotion Committee was

directed to draw up a panel de novo,

” In the circumstances, the interim relief praved for
L Y N .
cannot be granted at this stage.

~

3 " In view of the above order, the applicant requesis

Iy

permission to withdraw the Original Application 718/87 itself

with liberty to move a fresh application 25 and when the
Departmental Promotion Commitiee is held. applicant is allowed

to withdraw the application. The application is accordingl
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dismissed as withdrawn.
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